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alleged tapping at 
telephones of politicians 

SHRI INDRAJIT GUPTA : I want to statement of Shri Chandra Shekhar. CBI will 
know what are the grounds for Shri Sathe to 
assume that Shri Upendra has made this 
statement on behatt of the Government with-
out verifying any facts. How does he know 
that? He mentioned about some agreement 
for verification. How does he know that he 
has made this statement without any 
ver~ication? ...... (Interruptions) You can make 
fifty statements outside the 
House ...... (Interruptions) 

SHRI JANARDHANA POOJARY 
(Mangalore) : We want a Parliamentary 
Committee to go into this ...... (Jnterruptions) 

SHRI P. UPENDRA : I do not know 
whether hon. Shri lndrajit Gupta was there 
when I made the statement. I categorically 
said that no telephone of any political leader 
1s being tapped. I made 1t very clear. 

SHRI INDRAJIT GUPTA: You said that 
after verifying the facts. 

SHRI P. UPENDRA: I also want to add 
that this Government recognizes the sanc-
tity of freedom of the citizens and their right 
to privacy and does not believe in resorting 
to illegal activities. At the same time, we also 
attach the utmost importance to the privi-
leges of the hon. Members of Parliament as 
well as the legislators. I have made it very 
clear ..... (Interruptions) 

As regards ~tatement of Shri Chandra 
Shekhar, CBI enquiry has been 
ordered ...... (Interruptions) 

SHRI EDUARDO FALEIRO : We want 
an independent enquiry by Parliament, not 
by CB I... ... (Interruptions) 

SHRI P. UPENDRA: Let me complete. 
Please sit down. (Interruptions) 

Sir, a CBI Inquiry has been ordered and 
the inquiry cannot be conducted without the 

definitely contact Shri Chandra Shekhar and 
take his statement. And what I talked to one 
of our respected leader of National Front, I 
am not obliged to tell them. (Interruptions) 

MR. SPEAKER : Shri Dinesh Singh, I 
think you will not be intruding upon the time 
allotted for the Private Members' Business. 
It is already 3.30 Let us proceed with the 
Private Member's Business. 

(Interruptions) 

MR. SPEAKER : We are taking up Pri-
vate Members' Business. Please take your 
seat. 

15.31 hrs. 

RESOLUTION RE: POLL REFORMS-
CONTD. 

[English] 

MR. SPEAKER : Now, we will take up 
further discussion of the following Resolu-
tion moved by Shri L.K. Advani on the 29th 
December, 1989 : 

"This House is of opinion that against 
the background of the Ninth General 
Elections, poll reforms should be ur-
gently undertaken, more particularly to 
curb the influence of money-power and 
muscle power, and to ensure that fu-
ture elections held in this largest 
democracy of th world are completely 
free and fair." 

Shri Mandhata Singh, please resume 
Y?l.Jr speech. 

SHRI SONTOSH MOHAN DEV (Silchar) 
: Sir, kindly tell us whether after the Private 
Members' Business you will be taking up 193 
or not. 
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THE MINISTRY OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P 
UPENDRA) Sir, this discussion has already 
been lasted in the Agenda 11 hon Members 
want to have this discussion, they can have 
after the Private Members' Business 1s over 
I don't know whether they want to have 
discussion under Rule 193 or they want to 
postpone rt 

(Translation] 

SHRI NATHU SINGH Mr Speaker, 
Sir, I want that d1scuss1on under Rule 193 on 
an important issue hke Assam, for which I 
have given notice, should be taken up on 
Monday instead of today 

[Engllsh] 

SHRI P UPENDRA Sir I cannot as 
sure that we will take rt up on Monday It will 
be decided by the Business Advisory Com 
mrttee ( lnteffupt10ns) 

[Translation] 

MR SPEAKER We shall discuss 1t 1n 

PROF SAIFUDOIN SOZ Sir, I am on a 
point of order 

[ Translat10n] 

MR SPEAKER Shn Mandhata smgh 1s 
speaking now Which point of order are you 
talking about? 

PROF SAIF-UD-DIN SOZ I have two 
points of order 

(lnterrupt10ns) 

[English] 

Sir, I have two points of orders One 1s 
about the bugging and tapping of telephone 
tt 1s a welcome gesture by the Prime Minister 
to have ordered a CBI Inquiry into 
11 ( lnterrupt10ns) 

[Translation] 

MR SPEAKER Soz Sahib, you are 
such a knowledgeable person 

(Interruptions) 

the BAC If you all agree, rt can be post [English] 
paned 

MR SPEAKER There 1s no point of 
[English] order Please allow Shri Singh to resume his 

speech 
PROF SAIFUDDIN SOZ (Baramu11a) 

Sir, why don't you listen to my point of order? [Translation] 

MR SPEAKER No, there 1s no point ot PROF SAIF-UD-DIN SOZ I am on a 
order pomt of order 

SHRI DINESH S•NGH (Pratapgarh) 
Sir, there 1s only one point which I want to 
make We will not agree for a CBI Inquiry 
because 1t ts one poltce man inqumng an-
other police man It should be either a Parlia-
mentary Inquiry or a 1udic1al inquiry It 1s not 
enough to have a CBI Inquiry 

(Interruptions) 

MR SPEAKER I have heard you 
Please sit down 

[English] 
I have ruled out your point of order 

There 1s no point of order 
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15.34 hrs. 

[DR. THAMBI DURAi in the Chai~ 

SHRI NATHU SINGH: What about 
matters under rule 377? 

MR. CHAIRMAN : Let me inform you 
about the matters under rule 377. 

Now, we are taking up Private Mem-
bers' Bill. The time is meant for Private 
Members' Bill and therefore we cannot en-
croach upon this time. If you are so particular 
about the matters under rule 377, that we 
can take up after 6 o'clock only. Before that, 
we cannot take up. H you are not so particular 
about it, then it will come only on Monday. 

SHRI MANDHAT A SINGH (Lucknow) : 
Mr. Chairman, Sir, I have risen to resume a 
discussion on the Electoral Reforms which 
was started the other day. And before going 
further, I would like to recapitulate what I had 
said a fortnight ago. 

After Mr. Advani had moved his Resolu-
tion, I had submitted that we devote our 
attention to the Electoral Reforms which 
have apparently become very necessary. 
The unruly scenes which we tiave been 
witnessing in this House since this morning, 
it is probably the defect in our Electoral 
aystem that the country sends to this august 
House, people who do not even want to 
maintain the elementary decency and deco-
rum that is necessary to run ·the proceedings 
of the House. Who preferred to defy the 
Chair? Who prefened to interrupt Members 
who are on their legs? Therefore, without 
casting any aspersions on anybody, I would 
resume the thread of my discussion. 

I had said the other day that we cannot 
think of basic Electoral Reforms unless we 
concentrate from the very beg~nning of the 
process. The process of electfon is based 

primarily on the Voters' List that is prepared 
by the Lekh Pals or the small functionaries. 
Throughout the country, our sad experience 
has been that there is large scale bungling 
not only in the preparation of electoral rolls 
but also in their Protection. As I said the other 
day, I have been myself a victim in the last 
Lok Sabha Election where four lakh voters in 
my Lucknow Parliamentary Constituency-
the names of four lakh voters-I prefer to call 
it, kidnapped from the Voters' list. There-
fore, any Electoral Reforms which can be 
seriously thought of must primarily concen-
trate itself on the fool proof preparation of the 
electoral rolls and their protection till the day 
of polling. Theotherpointthat ltriedtomake-
that is a very important point-out is that 
everyday, every now and then, we have to 
go in tor elections, sometimes for the local 
bodies and sometimes for the State Assem-
blies and for Parliament also and therefore, 
I beg to suggest and seriously suggest that 
an independent electoral machinery with 
Election Commission at the top and down to 
the district level or the block level or what-
9ver is thought to be necessary has to be 
buitt up. I again underline that this perma-
nent electoral machinery should be entrusted 
with the task of not only preparing the elec-
toral rolls and putting it but should also 
conduct the elections according to the norms 
prescribed under the People's Representa-
tion Act. What I mean is that for five years, a 
District Magistrate or a Police official func-
tions under a Government, and when the 
notification is issued, that same person is 
again re-designated Returning Officer of the 
const~uency. And as the Returning Officer, 
the Government has always been pleading 
that he is functioning as an autonomous 
entity, and that Government-has no control 
over him-while the facts belie these declara-
tions. One·thousand-and-one examples can 
be quoted where the district administration, 
the so-called Returning Officers have been 
pressurized, the Police machinery has been 
misused, for booth-capturing and other 
malpractices. 

Therefore, the secondpointthat I wanted 
to underline was that there should be a 
permanent, independent electoral machin-
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eryfrom top to bottom, which should function 
round the year, all the five years-because 
every now and then we are called upon to 
hold elections. 

The third point that I emphasized the 
other day was that at the time of making 
nominations to the different elections to 
Assemblies and Parliament, we have to 
swear by the oath which clearly lays down 
that we believe in the three ideals enshrined 
m our Constitution, viz. democracy, secular-
ism and socialism. I want to underline the 
middle word 'secularism·. Today, before the 
Returning Officer we swear by secularism in 
tne forenoon; and in the afternoon the same 
day or the next morning we start pouring out 
venom, we start pouring out communal propa-
ganda and communal poison. which vitiates 
the eotire atmosphere. In this connection, I 
beg to suggest that if people are found 
violating this principle of secularism in their 
election propaganda and resorting to caste 
or communal propaganda, thenthe People's 
Representation Act should be suitably 
amended to debar the person concerned, 
with immediate effect. We should not wait for 
the affected person to go to the High Court 
with an election petition, and then on to the 
Supreme Court-by that time the entire five-
year period of the six-year period as in the 
case of the Upper Houses lapses, and the 
whole thing is bogged down in legal wran-
gling. So, that is something very serious 
which I am suggesting. I hope the hon. 
Members listening to me will pay due atten-
tion to this suggestion, viz. that those who 
violate the oath taken by them before the 
Returning Officers should be debarred from 
contesting the election with immediate ef-
fect, meaning thereby that they should not 
be allowed to go the polls even during the 
campaign period. 

There is a lot of talk about eliminating 
money and muscle power in our elections. I 
will come to muscle power later. First, I want 
to place my views regarding money power. 
The vulgar display, as the finance Minister 
used the phrase in his Budget speech, of 

wealth is not made only on ceremonial occa-
sions like marriages and others, which the 
Finance Minister proposes to deal harshly 
with. 

Vulgar display of wealth is also made 
during the election. Therefore, I have a very 
concrete suggestion to offer which I hope all 
the hon. members will consider seriously. 
My suggestion is that every constituency in 
the country, whether it is an Assembly con-
stituency or a parliamEV'tary constituency, 
should be divided into certain zones; it can 
be done in consultation with all the contest-
ing candidates or all the important recog-
nised political parties. I have no objection to 
that; that is a part of the democratic process. 
If the entire constituency is divided into cer-
tain zones in each zone the Returning Offi-
cer is called upon to organise joint public 
meeting invite all the candidates in the field 
to address the people from the same plat-
form and educate the people on their respec-
tive election manifestos, it will serve the 
purpose. 

PROF. N.G. RANGA (Guntur): You can 
do it here. 

SHRI MANDHATA SINGH: We have 
been doing here since this morning. That is 
our election manifesto. It is for this purpose 
that the people have sent us here to waste 
the whole day. A matter which could have 
been finished within a couple of minutes was 
hanged on till the afternoon; and it is going to 
be 4 O'clock. I was respectfully making my 
submission to the senior most member of the 
House, Prof. N.G.Ranga. I hope he will 
excuse me for sayings this. So, what I aim at 
is that money power can be eliminated first 
by dividing a constituency into several zones. 
Convenient places can be selected and joint 
public meeting can be and should be ad-
dressed by all the contesting .:andidates; 
that is a way of conveying a candidate's 
message to the electorates. 

In America, all of us know, the entire 
country elects the President merely by a 
debate on the T. V. We ar not a prosperous 
country. Every person does not have a T.V. 
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Otherwise, I would have gone in for that 
suggestion also. But we are in the habit of 
holding rallies, big meetings to demonstrate 
our strength. We are hiring people to attend 
our rallies that have become part and parcel, 
an integral part and parcel of our political 
culture most unfortunately. We call it a State 
funding. If somebody asks me who will or-
ganise meetings, who wtll foot bills for the 
loudspeaker and the public meetings ar-
rangement, I make bold to say that if we think 
of going in for what is called a State funding 
of elections, that will not involve crores of 
rupees. Each District Magistrate or the Re-
turning Officer can arrange for this: and if 
necessary, the concerned government may 
sanction the necessary amount. The other 
side is that most of our people are illiterate. 
Therefore, the symbol business forms a very 
1mi:x>rtant part. I propose that symbols can 
be displayed, should be displayed, should 
be printed in sufficient numbers and distrib-
uted in all sectors of a constituency, all 
mohallas, all villages where the people may 
get acquainted wrth the political partres. If 
they want to vote for the Congress, they 
have to put the stamp on the hand symbol: 1f 
they want to vote for the Janata Dal, they 
have to put the stamp on the charkha sym-
bol. That can also go to the State funding. 

My last point is regarding the muscle 
power. That is a sad story. That is the sad-
dest part of the story of our polrt1cal decline, 
decline in the political morality of this coun-
try. We have been resorting to it. Almost all 
the i:x>litical parties have been resorting to It. 
I do not want to name anybody or any party 
in particutar. Certain figures have come out 
that in some Assembly, more than 300 
members are supposed to be having crimi-
nal record. So, merely by a resolution of this 
House, merely by enacting certain laws, 
adding certain Clauses in the People's 
Representation Act, this evil cannot be elimi-
nated. For eliminating the muscle power, is 
is most necessary that all major political 
parties should rise to the occasion. It is a 
clear challenge to the leadership qualities, to 
the political morality of this country. And we 
should be careful; the major political parties 
and their leadership should be careful and to 

take serious note of these developments. 
Otherwise, the entire electoral process will 
go into shambles. It is going into shambles 
and we are seeing unruly elements coming 
out everywhere on all occasions. 

With these words, I support the Motion 
moved in this House by Mr. L.K. Advani and 
request the Government to consider his 
suggestion very seriously and come forward 
to this House with an adequate legislation so 
that we might be able ,to hold free and fair 
elections in future. 

Thank you for bearing with me for about 
twenty minutes. I am thankful to the Mem-
bers who have listened to me with patience. 

[Translation] 

SHRI MITRA SEN YADAV (Faizabad): 
Mr. Chairman, Sir, I am grateful to you for 
providing me time to participate in this de-
bate. 

Sir, our parliament is an illustration of 
democracy in the world. We are today dis-
cussing as to how democracy and its foun-
dation could be strengthened and how inher-
ent shortcomings in the constitution of par-
liament could be removed. The issue of 
bringing about reforms in the electoral sys-
tem is very important and serious one. While 
considering it, 3-4 points need to be kept in 
mind so that the electoral system would be 
reformed. 

Firstly, the Election Commission needs 
to be completely re-structured. The system 
cannot be reformed until and unless an inde-
pendent Election Commission is constituted 
and bunglings in the voters list prepared by 
primary school teachers and Lekhpals 
stopped. In a democracy like India, a voter 
who is alive, cannot cast his vote only be-
cause his name is not listed in the voter list 
by Lekhpal or the teacher, while on the other 
hand, those who have died are still in the 
voters list. This is the worst example of this 
system. There should be an independent 
agency for the preparation of voters list and 
the highest body, i.e. the ElectiMs Commis-
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sion should also be an autonomous agency. 
I agree with Shri Mandhata Singh who said 

_ that the election should be based on ideol-
ogy and not on thQ personal traits of an 
individual. Today it is not ideology but per-
sons that are elected and when persons are 
elected, it gives rise to personality cult, cas-
teism and communalism and money and 
muscle power start playing ·their role in elec-
tions. This is the reason that the person who 
is most powerful in money and muscle power 
in a constituency, adopts every corrupt prac-
tice. In such a situation, the people are not 
allowed to cast their votes as they are terror-
ised through murderous assault, looting, 
beating of the people and booth capturing. 
Therefore, symbols are not voted for, it is the 
persons that are voted for, and when the 
votes are cast in the name of the persons, n 
gives rise to all sorts of evil practices in our 
election system. So the elections should be 
held on the basis of proportional representa-
tion and the Parliament should also be con-
stituted on th is basis only. This system shou Id 
be introduced in our country. 

Sir, the second issue is that of the iden-
tity cards. When we go to cast our votes, we 
come to know that some body else has 
already cast the vote in our name. There is 
no check to apprehend such a person. 
Therefore, identity card is a must. This will be 
the most solid proof wnh the voter. If a person 
who is enlisted in the electoral roll goes to 
cast his votes with the identity card with his 
photograph affixed thereon, then only genu-
ine voting can be ensured. 

The third point is that the voting should 
be made compulsory for the eiigible voters. 
There shouldoe a law under which voting 
should be made compulsory. Action in the 
from of fine or in some other form should be 
taken against the people who do not cast 
their voter so that one cannot avoid the 
elections. Sir, the social structure of our 
country is such that most of the people 
belonging to the poor strata of our society or 
backward and poor castes, Adivasis, Sched-
uled Castes or labourers are not able to cast 

their votes according to their free will. There 
are some other inherent evils also due to 
which they are not able to make proper use 
of their votes. So we should evolve a system 
in which all the people can vote freely irre-
spective of their socio-economic status. For 
this purpose we should provide a guarantee 
to the poor people so that they can vote 
freely. So many weaknesses and shortcom-
ings have crept in our election system and 
we should try to reform it by taking guidance 
from all such examples from the foreign 
countries, and also by taking into account 
historic developments ·and reforms. We 
should also take into account the evils in our 
election system and our experience about 
them as well and on that basis try to bnng 
about refor"1S in our election system. If we 
have to reform our election system, it is 
necessary that the Election Commission 
should be restructured from top to bottom as 
an independent body and elections should 
be held on the basis of proportional repre-
sentation among the recognised political 
parties who have their elections symbols 
duly accepted by the Election Commission. 
It will help in putting an end to evil practice of 
personality based and communalised poli-
tics. Identity card system should be intro-
duced and this is my suggestion that the 
work relating to preparation of electoral rolls 
should be entrusted to only an independent 
agency. 

Before I conclude I would like to once 
again lay stress on my suggestions that 
identity card should be issued, system of 
proportional representation should be 
adopted and Election Commission should 
be made an independent body. If these four-
five points are implemented, n will be pos-
sible to maintain the sanctity of our democ-
racy and our faith will remain firm in our 
democratic set up. Sir, I thank you for provid-
ing me an opportunity to participate in this 
discussion. 

[English} 

SHRI CHITIA BASU (Barasat): Sir, I 
would not take much of your time. I have 
chosen to take part in this debate only to put 



409 Res. re. Poll Reforms CHAITRA 16, 1912 (SAKA) Res. re. Poll Reforms 410 

across certain suggestions and nothing else. 
As a matter of fact, the main thrust of the 
Resolution moved by Shri L. K. Advani was to 
point out how to fight the muscle power and 
the money power in our electoral system. 
That was the thrust of the Resolution. So far 
as the question of comprehensive electoral 
reforms is concerned, I think the new Gov-
ernment has ta:ken certain initiatives in the 
matter. The earlier Government also had 
initiated the move. Different political parties, 
including the Election Commission, had made 
a number of suggestions for the reforms of 
the electoral system of our country, but the 
earlier Government could not make up its 
mind. Although they had assured that the 
Government-I mean, the earlierGovernment-
would come forward with a comprehensive 
policy paper or a package programme and 
would have consultations with different po-
litical parties, but they did not. I think they had 
not the opportunity, or the electorate of our 
country did not give them the opportunity of 
producing that comprehensive package 
program me for electoral reforms. That apart, 
the cost of election has been increasing and 
that is a very serious problem for the people 
to take part in the electoral process. I have 
got certain figures to show how the election 
expenditure has gone up year by year, not 
only on the part of the political parties or the 
candidates but also on the part of the Gov-
ernment. I have got some paper to suggest 
that the Election Commission this year has 
computed a figure as to the cost the Election 
Commiss;on is to bear to conduct the elec-
tions. It says: "This year"-that is , in the last 
Lok Sabha elections- "the Election Commis-
sion spent Rs. 330 crores, which com es to 
Rs. 3.50 per voter"'-that is the cost of the 
Election Commission- "against sixty paise 
per voter in 1952 and Rs. 2.20 in 1984.'' This 
is only a fraction of the total cost and this 
cost, bear it in mind, is borne by the Govern-
ment, and this cost is also escalating year 
after year. The Election Commission have 
also come to the conclusion that this year-I 
mean, in the last Lok Sabha elections-more 
than Rs. 1,000 crores have been spent only 
on the· Lok Sabha elections in which 6,084 
candidates took part. You CJn very well 
understand that our country overborne the 

cost. It had to spend a big sum of Rs. 1,000 
crores for conducting the elections. My friends 
on the other side would be very much an-
noyed with me ff I also give some figure as to 
the amount the Congress Party spent during 
the last elections. It is said: that the AICC's 
publicity budget alone was to the tune of Rs. 
75 crores, and the massive total would be 
major dent it has been ever. AICC publicly 
issued that they had prepared a budget of 
Rs. 75 crores. They have got the money, 
they can spend ... (Interruptions) 

SHRI HARISH RAWAT(Almora): Never 
has any AICC bulletin said that. We never 
spent that much money. You are probably 
quoting from some newspaper. 

SHRI CHITI A BASU: That is a newspa-
per report. Anyway, you did not spend a 
single pie: But this is what they say that the 
AICC had a budget of Rs. 75 crores for the 
publicity campaign. My point is not about the 
party or the individual who spend for elec-
tions and for whom? But the question is: can 
democracy effort to allow the parties the 
system to hold election on the basis of this 
cost and in order to fight this, in order to 
remove this danger, the proposal of State 
funding for election purposes assumes 
greater significance and I hope that the 
Government will consider this point. 

Now, Sir, there are drawbacks in the 
system also. I do not say that it is a fool-proof 
system. For that, I want to make some sug-
gestions, Assuming that the Government 
will agree to the proposal of State-funding for 
elections, I think the money should not be 
given in cash for that purpose. The Govern-
ment should agree to supply all the raw 
materials like papers, equipment for cam-
paign~ vehicles, posters, banners, printing of 
voters slips etc. 

PROF. N.G.RANGA (Guntur): What 
about the cars and petrol? 

SHRI CHITIA BASU: Yes, they should 
give them. But there should be a monitoring 
system as to whether these materials are 
being properly used by the candidates. In 
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order to meet that contmgency, my sugges-
tion 1s to set up an independent organisation 
to monitor the uses of these materials 

Thirdly, now the parties can also con-
tribute m add1t1on to whatever has been 
given by the Government by way of State-
funding for election There should be some 
kind of consensus among the Parties on the 
ce1hng of the election expenditure inclusive 
of these materials given by the Government 
In order to put rrore restriction, there should 
be a legal prov1s1on for prompt d1squal1f1ca-
t1on for the v1olat1on of any for the cond1t1ons 
for State funding a'ld also the consensus of 
all the parties in regard to the celling of 
election expenditure There should also be a 
legal prov1s1on to sPe that steps be taken to 
ensure that the Stc:te f t.nds are not used as 
an add1t1onal resource over the above any 
other source of fund 

Sir I was listening to the speech of Shri 
Sathe who rather suggested that our ent11e 
electoral system should be changed and 
should be changed to that of the Pres1dent1al 
systern Sir, I do not like to take much of the 
time of the House to put forth my arguments 
against this suggestion I think the Indian 
cond1t1on 1s not SU1table for such a system, 
which 1s called the Pr&s1dent1al system 1n 
our country There are various reasons for 
that A Country like India s size India s cul 
ture, India's pecul1ant1es, India's ethnic prob-
lems, India s other problems will not find 1t 
suitable for adopting such a systerr and I 
think 1t will not create a cond1t1on conJuc1ve 
for the Pres1dent1al system 

Lastly, Sir, there 1s another proposal 
Earlier our electoral system was mote or less 
of simultaneous co1duct of elections to the 
State As~emblies and Parliament The elec 
t1ons were held simultaneously and that 
process 1s d1sturb0d that process 1s upset 
now Now, there are separate dates for hold-
ing elections for Panchayats, separate dates 
for holding elections for the local Self-Gov-
ern'Tlent separatP dates for holding elec 
t1ons for1he State Leq1slatures and separate 

dates for the Parliament election. Holding 
the elections m this way increases the cost 
And I thmk we should revert back to the 
earher system of holding simultaneous elec-
tions in all the elected bodies m the country 
If 1t 1s possible, I would suggest, there should 
be a simultaneous elections right from the 
panchayat to the Parliament and that will 
give a pattern of political affairs, that will give 
a particular pattern of power m the country 
right from the bottom to the apex level This 
will not only set up a particular pattern in 

accordance with the verdict of the people, 
but 1t would also reduce to a great extent the 
cost of election and also the social tensions 
that are engendered during the course of 
election campaign and that will also reduce 
to a great extent the other evils which we are 
confronted with today during the election 
campaign and in other affairs also 

[ TranslatJOn] 

SHRI SURYA NARAYAN YADAV 
(Saharsa) Mr Chairman Sir, all of us have 
been elected to this house after contesting 
the elections and we have found that there 1s 
bungling during the elections at every place 
and specially the ruling party resorts to the 
un-f air practices Prior to this election, we 
had also contested the Assembly elections 
and whenever we went to the people to seek 
their votes, we found that the ruhng party 
used to take some advantage with the 
compl1c1ty of the local admin1strat1on fhere 
for, election reforms are very essential Many 
experienced MPs have put forward very 
good suggestions I would also like to give 
one or two suggestions First of all, there 
snould be a celling of expenditure for Lok 
Sabha and Assembly elections The Elec-
tion Comm1ss1on has given a suggestion for 
f 1x1ng a spec1f1ed amount tn this connection 
and said that so much of amount should be 
spent in a Parliamentary constituency, but 
we have seen that the ceiling 1s nevei ob-
served, nobody cares for that ceiling and the 
candidates who are elected or who are de-
feated, prepare some bouchers and submit 
the account of election expenses and that 
account 1s accepted This means that we 
have not been able to put anv restnct1ons on 
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election expenses. 

Secondty, I would like to submit that a 
Parliamentary oonstituency comprises of 
every large area, whereas \he po\ice imce \n 
a district is very insufficient in comparison to 
the population of the district. I would like to 
give an example that the population of a 
block is generally 1.5 or 2 lakhs, whereas the 
strength.of police personnel in a police sta-
tion is only 20-25. I have not been able to 
understand so far as to how the district 
administration is able to hold election with 
the help of such an in-adequc:.te number of 
police personnel. The members of some 
political parties resort to lathis and hockey 
sticks and believe in the principle of 'might is 
right.' The villagers do not go to cast their 
votes as they are terrorised by the persons 
having rifles and bombs. Even the polling 
officers and presiding officers flee from the 
polling booths to protect their lives. Booths 
are captured in this manner during the elec-
tions. I would, therefore, submit that keeping 
in view the holding of elections in a smooth 
manner as also on humanitarian grounds, 
the strength of force must be augmented. It 
would have three benefits. It would provide 
employment to the unemployed, survey work 
would be undertaken at block level and elec-
tions would be held in a proper manner with 
the help of police force. Fourthly, I would like 
to suggest that at present, a Parliamentary 
constituency comprises of 6-7 Assembly 
constituencies. I would like to suggest that a 
Parliamentary constituency should comprise 
of only three Assembly constituE:ncies. Mr. 
Chairman Sir, I have been elected from 
Bihar. I would like to submit that a Parliamen-
tary constituency comprises of 24 to 28 lakhs 
of voters as the population of a district in 
Bihar is generally 24 lakhs to 28 lakhs, 
whereas the strength of police personnel in 
the whole of district is only 50 or 100 police 
personnel. Therefore, the area of the Parlia-
mentary constituency is required to be re-
duced. 

Mr. Chairman, Sir, I would also like to 
submit that all the political parties distribute 
the tickets on caste basis. Yadavs are given 
tickets in a Yadav dominated constituency 

and tribals are given tickets in a tribal domi-
nate area. This should not happen. I would 
like to urge upon the leaders of the opposi-
tion parties as also CPI, CPM, BJP and 
Pr\me M\n\ster that t\ckets shou\d be \ssued 
to a person belonging to the minortty caste 
and only then booth capturing can be checked 
and there could be proper election reforms. 
tt is a very peculiar situation in our country 
that booth capturing is resorted to even in 
Amethi which was a Parliamentary constitu-
ency of the former Prime Minister, Shri Rajiv 
Gandhi. When booths are captured in the 
constituency of the Prime Minister, Election 
Commission cannot dare to bring about any 
election reforms. Therefore, what is required 
today is to make the Election Commission 
really independent so that is not influenced 
by any individual or a party. Only then such 
an independent organisation would work 
properly. At present Election Commission 
has to work to please the ruling party and it 
hesitates to bring about any reforms in the 
elections. With these words, I express my 
thanks to you for giving me time to express 
my views. 

SHRI HARISH RAWAT (Almora): Mr. 
Chairman, Sir, Election laws are the Gan-
gotri of our political s~1stem, because politics 
and political system have their roots in the 
elections. If we do not clean this Gangotri 
and allow all sorts of evils to creep into it, the 
political system would also be gradually 
polluted. The resolution moved by Shri 
Advaniji in this House reflects and concern of 
all the members regarding the electoral 
system. There is one lacuna in the resolu-
tion. Hon. Shri Advaniji has said that this 
House should consider as to how the money 
and muscle power could be eliminated from 
the elections. I think that if he would have 
added in the resolution that step should be 
taken to eliminate the electoral system and 
elections by religious slogans as also relig-
ious and caste influences, this resolution 
would have appeared to be a complete reso-
lution. It is fact that at present elections are 
influenced more on the basis of religions and 
castes then by money and muscle power. 
During recent Lok Sabha elections defeat 
and victory of political parties has been 
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decided by rehg1ous slogans at many places 
Most of the members sitting on the opposite 
side had been elected due to rehg1ous slo-
gans We have seen that candidates seek 
votes m the name of rehg1on or rehg1ous 
places and some candidates seek votes by 
putting on religious robes There are many 
pohtica.I parties which are based on relig-
ions The present Pun1ab problem has ben 
created only because some political parties 
were allowed to be formed on the basis of 
reltgions The s1tuat1on has worse1ed so 
much that many pollt1cal parties in the coun-
try have been formed on the basis of relig-
ious slogans and rehg1ons and 1t has become 
very difficult to control them On many occa-
sions a demand has been raised in this 
House and outside the House to separate 
politics from rel1g1ons A ban should be 
imposed to contest elections on the basis of 
religions but there has been lack of will take 
a dec1s1on in this regard and that 1s why even 
though the members of ruling party and the 
oppos1t1on have been putting pressure and 
they are willing for such a step but we have 
not been able to put a ban for contesting the 
elections on the basis of reltg1ons and rel1g 
1ous slogans I would like to put forward the 
second suggestion that a ban should be 
imposed on the formation of poht1cal parties 
on the basis of reg101s and parochial slo 
gans Shn Mitra Sen was saying very cor 
rectly that the political parties should be 
forme9 on the basis of ideology There may 
be md1v1dual oriented politics m democratic 
countries and as ours 1s a de"velop1ng coun 
try and rf md1v1dual polrt1c1ans do not come 
forward m developmg countries the entire 
country may not follow their path This may 
create many d1fhcult1es and obstacles lead-
ing to pol1t1cal 1nstab1lity' The leadership of 
one individual in politics may be a good sign 
also as there are examples of many coun 
tnes Till lndones,1a, Egypt, Ghana were led 
by 1nd1v1duals having great personality and 
high character, the polrt1cal system of these 
countries f unct1oned very well and as soon 
as these pohttc1ans left the pollt1cal scene 
dictatorship was established m these coun-
tries leadmg to many obstacles and dlff1cul-

ties. But I am completely m favour of forma-
tion of poht1cal parttes on the baslS of Ideol-
ogy The party should explain to the people 
the policies on which they would govern the 
countries They should also explain their 
economic pol1C1es and social policies. But 
the dlfficulty 1s that some parties are formed 
on the basis of one particular un10n and 
candidates contest elections on the tickets 
of such parties Telgu Desam party 1s a 
burning example of this fact This party did 
not have any political ideology and members 
of this party were elected to the House by 
melting the feelings and emotions in a par-
ticular area and formed the government m a 
state, we are observing these days that this 
tendency 1s gradually growing at all the 
places Poht1cal parties of All India level are 
becom 1ng irrelevant at many places and 
their importance has been going down 
Therefore, a ban should also be imposed on 
the regional parties to arouse emotional 
feelings We would have to amend our elec-
tion laws to ensure that no poht1cal party 1s 
formed on the basis of regional slogans H 
there 1s already such a party, rt should be told 
that 1t would be recognised and be allowed to 
contest next elections only after rt gets cer-
tain percentage of total votes during Lok 
Sabha elections If the parties do not get a 
f 1xed percentage of votes, they should not be 
allowed to contest the elections 

Mr Chairman, S1r,sofarasthequest1on 
of controlling the money power 1s concerned, 
our intelligent friends have put forward many 
suggestions Those suggestions are very 
important and I support them I understand 
the seriousness of the effect of money power 
and unless importance of money power 1s 
not checked m a democratic system, the 
people working among the masses will not 
be able to enter this house and only those 
members would be elected to the house who 
would be able to influence the voters during 
the last days of election campaign wrth the 
pomp and show of money power Thts would 
advwsely atf ect the representative charac-
ter of our parliament ff the Government has 
sutilc1ent funds, we would demand that the 
Government should seriously consider the 
question of state funding of elections by 
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cunailing the outlay from other sectors. The 
Government should make allocation for state 
funding of eledions. The Government should 
bear the entire expenses of elections. When 
there is state funding of elections, voting 
should be made compulsory for all voters. 
Facilities should be provided only to those 
citizens who cast their votes during the elec· 
tions. At present a very meagre percentage 
of votes are cast in the elections and even 
those votes are divided among five or six 
political parties. Under such a situation, the 
members who are elected do not have any 
contact and rapport with the voters. There-
fore, casting of votes must be made compul-
sory. 

The elections of municipalities and 
panchayats affect the very foundation of our 
democratic system. There are very few states 
where elections to panchayats or municipali-
ties are being held regularly or in time. I 
would like to urge that whenever we consider 
the question of holding the elections to Lok 
Sabha and assemblies, we should also make 
it a constitutional obligation for the state 
Governments for holding timely elections to 
panchayats and municipalities. 

A reference has been made to the inf lu-
ence of muscle power. Many of our friends 
and Shri Yadav were spe'aking about it in 
great detail. The question today does not 
concern either to Amethi or any other con-
stituency. The question is as to how long the 
muscle power would continue to affect the 
politics of the country. If the muscle power 
continues to affect our politics in this man-
ner, the situation may come when only Mafia 
Kings would be elected to the house and the 
persons, representing masses and having 
the knowledge of the sufferings and diff icul-
ties of the people will not be able to enter the 
House. 

SHRI MANIK SANYAL (Jalpaiguri): 
Such members have already entered the 
House. 

SHRI HARISH RAWAT: H such mem-

bers have been elected to the House, this is 
a matter of great sorrow for us. The use of 
muscle power was first started from Baghpat 
in Uttar Pradesh. I do not want to refer to the 
name of the leader who initiated It. Earlier the 
aspect of booth capturing in the politics of 
our country was an unknown factor. If we try 
to find out as to how and from where this 
factor started, we would find many such 
faces who are sitting in the opposition re-
sponsible for it. But Meham assembly elec-
tions is an example in itsett. The Me ham 
assembly election is a burning example of 
the serious malady which is affecting our 
political system. The wounds have been 
effecting our political system, but among 
those wounds, the Meham elections has 
proved to be a cancer ... (Interruptions) These 
are not my words, but honourable Shri Atal 
Behari Bajpai has uttered these words, in 
Shimla. Therefore, the members of BJP 
should not have any objection to these words. 
Mr. Nathu Singhji you should ask your leader 
not to utter such words. I am quoting only his 
words. The wounds have grown in our politi-
cal system with the help of money power and 
muscle power. The Meham elections has 
proved to be cancer in our political system 
where not only muscle power was used, but 
even the Government and the persons in the 
power tried to win the elections wtth muscle 
power and when the entire country protested 
against such an use of muscle power and the 
people showed that election cannot be won. 
I am very sorry to say that efforts were made 
to influence the election commission and an 
atmosphere was sought to be created and 
as result the entire election was cancelled. 
Therefore, it has become very necessary for 
all of us to consider as to how this malady 
could be cured from our political system 
which has grown like cancer in Meham. This 
malady requires a very competent surgeon. 
All the political parties will have to give seri-
ous thought to this problem and extend their 

\ 
help and support. Only then we would be 
able to curtail the use of muscle power. With 
the use of muscle power, caste influence is 
also used which is evident during the elec-
tions held recently in Uttar Pradesh and 
Bihar. 
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[English] 

( lnteffuptions) 

You may kindly ask Mr. Mitra Sen Yadav. 
He will endorse whatever I am saying here. 

[Translation] 

Alongwith the use of muscle power in 
Uttar Pradesh and Bihar, caste factor is also 
used during the elections. I am very sorry to 
say that the feelings are aroused in the name 
of a particular caste and people are asked to 
use muscle power in favour of particular 
candidate. People are asked to capture the 
booths and are provided support. We would 
have to consider this problem very seriously. 
Hon. Shri Yadav has given a very good 
suggestion that all the political parties should 
develop a convention that the candidates 
belonging to a minority community or a low 
caste are fielded as candidates during the 
elections so the use of muscle power in the 
name af caste in eliminated and booths are 
not captured by the people of majority com-
munity. 

In the end, I would like to submit that 
delimitation work has not been undertaken 
for quite a long time. 

[English] 

It has become overdue now. 

[Translation] 

The Government should give serious 
thought to this task and it should come 
forward to take actions in this regard. All the 
reserved constituencies should be rotated. If 
a constituency has been kept reserved for 
two terms. it should not be kept as a reserved 
constituency for a third term. It would liave a 
very healthy effect in the development of 
healthy politics in that particular constitu-
ency. The delimitation of Assembly constitu-
encies or Lok Sabha Constituencies should 
not be based only on population, but the area 

of the constituency should also be taken into 
consideration. In Bikaner parliamentary 
constituency and in my own parliamentary 
constituency, there are two districts, one of 
which is considered to be among the three or 
four largest districts in the country. In such a 
Parliamentary constituency, It is very difficult 
for an elected representative to contact all 
the voters and to listen to their sorrows and 
sufferings. Even if I try honestly to reach 
every village in my constituency, it would 
take at least five years. I can reach there only 
when I do not come to Delhi to attend Parlia-
ment Session. Similar is the situation in 
many Assembly and Lok Sabha Constituen-
cies. The development blocks in my con-
stituency are double the size of an Assembly 
constituency. We should th ink seriously about 
this matter. If delimitation work cannot be 
undertaken with regard to Lok Sabha Con-
stituencies, delimitation must be undertaken 
for Assembly Constituencies. MLA has di-
rect link with the problems of the people, like 
drinking water problem, hospitals, schools 
and such other requirements in the area. 
When the size of the Assembly Constituency 
is very large, it becomes very difficult for an 
MLA to attend to the problems and sufferings 
of the people in his area and a result proper 
development of that area is not undertaken 
under his leadership. I would, therefore, urge 
upon the Government that atleast a begin-
ning should be made from Uttar Pradesh. A 
demand for division of Uttar Pradesh is being 
raised these days, because people in many 
areas of Uttar Pradesh feel that their voice is 
not properly heard in the large UP Assembly. 
Their problems and sufferings are not prop-
erly raised in the UP Assembly. Therefore, 
delimitation of Assembly constituencies in 
Ur.:u Pradesh should be undertaken in such 
a way that the number of Assembly constitu-
encies in UP and specially in the hilly areas 
of UP is raised and the size of the Assembly 
constituencies is reduced. 

Ultimately, I would like to urge the 
Government through you that by holding the 
all party meeting for considering the amend-
ments in the election laws, a good beginning 
has been made. Such meetings should be 
organised in future also. Irrespective of party 
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affiliations, we would have to consider as to 
how healthy political system could be devel-
oped. We should gwe suggestions without 
prejudices or political interests. We should 
help the Government. We do not say that 
Government has said that there should be 
state funding of elections and money should 
be provided on the eve of elections. We do 
not w4nt to put Government in a difficult 
situation. We should try to create a national 
consensus and on ttiat basis strengthen the 
hands of the Government so that there could 
be reforms in the elections laws. 

With these words I conclude my speech. 

[English] 

SHRI PIYARE LAL HANOOO 
(Anantnag): Sir, the Resolution, discussion 
about which has been initiated by our es-
teemed leader of the BJP, is one which. if I 
may say I am hereby opposing it, perhaps, 
will unleash a war between orthodoxy and 
heterodoxy. Our electoral law has been on 
the statute Book since 1952 immediately 
after we declared ourselves to be, in terms of 
the Constitution, a Republic on 26th Janu-
ary, 1950. It is true that from 1952 elections 
to·date we have noticed certain malprac· 
tices coming into the electoral process. But 
as a student of this basic laws, I would urge 
upon all the Members of this august House 
to ask a question: Which is the provision of 
tre Representation of the People Act which 
is responsible for any of the malpractices 
conducted or seen or experienced during 
the electoral process? Which is the provision 
of the Representation of the People Act 
which has introduced. what my esteemed 
colleague Shri Advaniji has called the muscle 
and money power in the electoral process? 
Can we ctte a single provision from 1 to 135 
of the RPA which says that a politicarparty 
must organise muscle power to win elec-
tions or, which says, that a political party 
must strengthen ifsef'r in terms of money to 
win elections? It is a fact that electoral law 
prohibits these things. Inf act, it says, in very 
positive terms that such a thing should not be 
done. But still it is done. We must know 
where is the ailment. Why do we do it? Each 

one of us should ask himself a question as to 
how much did he spend to win this electoral 
battle in his own constituency? Did I obey the 
mandate of law erther myself or of my party 
which gave me the mandate? The answer 
must be an affirmative no. There may be 
exceptions, I cannot deny. But exceptions 
will prove the rule that the ailment flows not 
from the letter of law, not from the mandate 
of law, but actually from what we political 
activists have done of the electoral proc· 
esses. 

As a student of law if you go through the 
history of election petitions in the country not 
only from 1952 to 1990, but ever since the 
first elections 1Jnder the Constitution of 1919 
and later under the constitution of 1935, you 
will find that if the complaints have been 
made against the electoral process they 
have been against breaches made by the 
candidates of the mandate of law: and not 
because of the mandate of law or because of 
the letter of law. I do not want to give ex-
amples. 

In 1967 we had in my State what came 
to be known as historic electoral battle. That 
was the first year in the history of J & K, when 
the All India Col'lgress Party had been formed 
in 1965 and National Conference having 
chosen to maintain ~s identity, that there was 
a possibility of an electoral battle in all the 76 
constituencies of the State a National Con-
ference man opposing a Congress man or in 
the Jammu Provirce, a National Conference 
man opposing a BJP man and a Congress 
man together. You have not to strain your 
memory much and you will know that out of 
76 seats, 22 elections results became known 
on the date of scrutiny itself by massive 
rejection of nomination papers of everybody 
who belonged to National Con~erence. The 
Congress party won 22 seats on the table of 
the Returning Officer. 

Hallowed be the memory of Justice 
Gajendragadkar, under his presidentship a 
Cornmission of Enquiry was set up; not about 
the electoral battles, not about the 1967 
elections, but about the general r.iak1d;ust-
ment of Kashmirs~ciety. Lo and behold I, the 
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accusing finger pointed towards the method 
and methodology as one of the reasons 
therefor, and said-those words still echo in 
my ears-about one at the Returning Officers 
who was an IAS officer-not proper to name 
him-that no civilised country can suffer such 
civil servants on its service tt they deal with 
the electoral matters in the manner in which 
he is proved to have done. 

Again I am only trying to bring out the 
point that there was nothing wrong with the 
letter of law, nothing wrong with the mandate 
of law, but everything wrong with the practice 
of political parties, everything wrong with the 
conduct of returning officers, everything 
wrong with the man who handled the law. 

In our own country which has a frag-
mented humanity, we have not to travel far. 
We have the classic example of the election 
of Madam Indira Gandhi getting vacated in 
1975 or so. Again you will find the reasons 
given by the judge were not that there was 
some defect in the letter of law, or that there 
was something wrong in the mandate of law. 
Jn fact the law had to be changed later after 
the judgement was given to bring it in confor-
mity with my conduct, with my behaviour and 
with my work. 

So the right moment perhaps in the 
Indian society has come when political par-
ties must of their own convene a seminar 
and answer one question-why do we defy 
the electoral law? Why our practice 1s such 
that I cannot keep faith in what I have given 
unto myself as the electoral law? After the 
Constitution, which is the organic law, it is 
the electoral law, which is the basic law-I do 
not call it organic law, because Constitution 
1s ~he organic law. But none-the-less, the 
basic law which is ultimately responsibh .. for 
the creation of these legislative HoLises in-
cluding this august House 1s the Represen-
tation 'lf People's Act. But why is that I, as a 
political activist or a member of a political 
party feel pleasure in defying this law? who 
will be happy to defy this law? Sir, we have 
seen that immediately after the elections-

without naming him-one of the elected 
Members got sentence to life imprisonment, 
which means that, during the course of the 
election process, at the time of filing the 
nomination papers, he was an accused, 
facing trial for murder. We have also seen 
very recently, at the last eledions that a 
MLA, duly elected legislator was CGnvicted 
to six years imprisonmentfor cheating, which 
act he committed even before the filing of his 
nomination papers or getting the mandate 
from the political party. The case was bein'g 
argued when he got the mandate from the 
political party. Do you expect that muscle 
power can not as such be there to win the 
election? The purpose for the political party 
is to win the election. After all, why is that in 
England conventions are followed and here 
we do not follow even the letter, much less 
the spirit of law? 

Then, about the election expenses state-
ment, when we file our election expenses 
statement, either of our own or of our party, 
we ar.s under an oath to speak the truth or in 
other words, as citizens of this country, under 
an obligation to speak the truth. It has to be 
filed immediately after the election, but we 
do not speak the truth when we file tt. The law 
requires us to record expenses and file them 
after the election. Do we say that we must 
change the law when the law does not re-
quire us to spend more? After having spent 
what we have, we file a statement saying 
that we have spent much less. It may not be 
true in exceptional cases. But those are 
exceptions rather than the rule-the rule being 
that all of us spend more than the law permits 
us to spend and inf iling the statement we do 
not speak the truth. Does the law require to 
be changed to undo this practice? We must 
make it a word of honour to respect our law 
and we should live by our laws and not live 
over our laws. We must not find ways to 
def eat the provisions of law, to breach law. It 
is true that sometimes we do get over-
whelmed and we seek easy escape routes. 
Here, often we go wrong. We have changed 
our Constitution many times; we have 
changed our Representation of People's Act 
many times. Whether we like it or not, we 
have enacted the Indian Penal Code, in the 
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earlier part of in the Century. If tt is so, how 
is it that we have not required to change this 
law so far? Muscle power is still there during 
elections. It can be given a go-bye, ff each 
one of us remember that we call Mahatma 
Gandhi as the Father of our Nation. We call 
him so and remain content with that. After 
caning him so, we are doing what we have 
already decided to do. In today's elections, 
and the e~ctoral alliances or adjustments, 
which is the latest part of our electoral sign, 
we forget the ideologies. But arithmetical 
mathematics is more important, how to de-
feat the candidate becomes more important; 
how to win the elections becomes more 
important. We had talked of ideologies i11 the 
early 60s and 70~ These dciys we do not talk 
of ideologies, particularly in the kind of politi-
cal set up that we have chosen to give 
ourselves. We hear of malpractices in the 
electoral process which is not the result of 
any law, but the result or manhandling that 
law. No change of law 1s required to save us 
from sucli phenomenon. I have been a stu-
dent of Marxism and ~ that point of time, 
priority was for 1deolog1cal rigour which was 
the causality, during the course of these 
electoral adjustments and alliances. The 
electoral arithmetic 1s such that we see, even 
the CPM is def ending the indefensible be-
cause of compulsions of electoral arithmetic. 
But, none the less, they have to do it because 
they have to win the elections, to keep 
somebody away. What .am I sacrificing at 
that time? I am sacrificing what shoi;ld have 
been my core. What should have been my 
core is my ideology. In the kind of electoral 
alliances we are in. we say, "What is it that 
takes precedenca? WhJ.t attracts high prior-
ity?" My humble subm1ss1on. therefore. is: 
l{mdly beware. Let us wait. tJow. Govern-
ment of India has appointed a comm:ttee 1or 
electoral reforms. Let us wait and see what 
thecollectivewisdomofthatcomm1tteebrings 
ultimately before us. And after due consid-
eration, let us adopt for ourselves changes in 
the electoral laws which Jre necessary. But 
think twice before you change this system of 
the electoral process. It ts true that West 
Germany has something known as List 
System and Election funding as you call it. 
Give 1t any name. 3ut don't be enamoured of 

this system. Be true to your system. tf It is to 
be changed, it should be changed as a result 
of our reality that it has not worked. My 
humble opinion as a student of social sci-
ence is that it has not betrayed us so far. it 
has stood the test. It will certainly be an 
instrument for complete social change which 
is needed in the country. I thank you for 
having given me the opportunity to say this 
much. 

[Translation] 

SHRI RAGHAVJI (Vidisha):Hon. Chair-
man, the issue of electoral reforms raised by 
Shri Advaniji is this House is the need of the 
hour. Elections are being held ~n this country 
since 1952 and at the time of enacting elec-
tion laws efforts were made to see that there 
are no shortcomings in those laws and elec-
tions are not won w~th the help of money or 
muscle power. But the provisions made are 
not adequate and that is why various short-
comings came into those laws. 

During the elections held in the past few 
years the words with the initial letter 'M' have 
played a vital role-Money, Muscle, Machin-
ery and Mischief. With the help of these four 
'Ms' Congress used to v.;n elections continu-
ously. Whenever elections are held, these 
forces pay their role openly. Therefore, it is 
necessary to check these forces. The pres-
ent provisions are inadequate. That is why 
Shri Advani has raised this issue. 

First of all, I would like to say that the 
number of polling booths should be in-
creased. At some places one polling booth 
covers 6, 7,or 8 villages and their distance 
ranges between 3 to 6 kms. The list sent by 
the Returning Officer shows a distance of 
only 1 112 kms. whereas actual distance is 7-
8 kms. In order to bring large number of 
voters to the polling booths, the political 
parties try to vie each other and they make 
use of motor vehicles for this purpose and 
spend huge money on this count. l, there-
fore, would like to submit that a polling booth 
must be set up in a village having a popula-
tion of more than 300 people. I am fully in 
agreement with the view that there should be 
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state funding of elections and this state fund-
ing should be partly in the form of cash and 
partly in the form of material. For instance, 
four copies of electoral rolls should be sup-
plied to each recognised political party free 
of charge. At present only two copies are 
being supplied to them. Instead of two cop-
ies four copies should be supplied to them. 
Besides, each recognised political party 
should get voters' slips in respect of all the 
voters. A lot of amount is spent on purchase 
of paper and printing of these slips. The 
voters' slips duly printed and filled up should 
be supplied to only recognised political 
parties not others. In addition. Government 
should supply paper for pamphlets and 
posters and this paper should be of specific 
colour and qual~y. Except these, no other 
posters and pamphlets should be allowed to 
be printed. This will result in reduction in 
election expenses and only that much num-
ber of posters and pamphlets will be printed 
for which paper is given. Uniform distribution 
of paper among all the political parties should 
be ensured and no discrimination should be 
shown in this regard. Amount in cash should 
be given to meet the loudspeaker and trans-
port expenses. The election expenses should 
be met by the Central Government and the 
respective State Government. Under the 
existing system in one Parliamentary or 
Assembly consrnuency about one dozen 
candidates and sometimes more than 100 
candidates contest election. The security 
amount for an Assembly seat is Rs. 250/-
and for a Parliamentary seat is Rs. 5001-. 
This limit was fixed in 1952. The value of Rs. 
500/-of that time is now Rs. 10,000/-. There-
fore, the security amount for an Assembly 
seat should be Rs. 5,000/- and for a Parlia-
mentary seat it should be Rs. 10,000/-. This 
limit may not apply to all recognised political 
parties but this limit must be there for inde-
pendent candidates. Besides, it should also 
be provided that those candidates, whose 
security 1s forfeited, should not be allowed to 
contest any election for a period of next 6 
years. They should not be allowed to contest 
election for Municipal Committees or any 
local body. It will result in reduction of num-

ber of candidates as well as of those who 
stand in election for horse trading or political 
gain only. 

At present two tier system exists in the 
country. State Assembly does exist in all the 
states whereas in certain states State Legis-
lative Council also exists. This dual system 
should be done away with. There is no need 
of Legislative Councils, as these are a huge 
burden on Government. 

Therefore, Legislative Councils functioning 
in various states should be abolished. In-
stead, a provision should be made to asso-
ciate one fourth Members of the elected 
Members belonging to each party in the 
House. The persons, who are not able to win 
elections but are in11uencial and can give 
their contribution in the development of the 
state, should be associated, by making a 
provision of 25 per cent. It should be made 
essential for every person to cast his vote 
and in case of failure a fine of Rs.500/-
should be imposed on him. As a result all 
persons will cast their vote and one will be 
able to know as to what the people actually 
want. .For polling purpose a ban should be 
imposed on the use of all motor vehicles 
except government vehicles, state roadways 
buses and railway trains. The Election 
Commission has set up certain norms but 
these are not getting statutory status. After 
declaration\ of elections there should be a 
ban on new appointments and transfers. But 
these norms are not adhered to these days 
in the absence of statutory status. There-
fore, a statutory provision should be made 
that after declaration of elections no new 
appointment and transfer will be effected. 
Besides, no foundation stone should be laid 
or no inauguration ceremony should be held. 
In addition, Assembly elections and Parlia-
mentary elections should be held simultane-
ously. In the recent elections the interval 
between Parliamentary elections and elec-
tions for certain State Assemblies was two 
months only. The Congress Government did 
not hold assembly elections alongwith Par· 
liamentary elections despite recommenda-
tion of the Election Commission because it 
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benef~s ·the ruling party. I am of the opinion 
that Parliamentary and Assembly elections 
should be held simultaneously as far as 
possible. Reserved constituencies should 
be rotated. The non-reserved constituen-
cies should be made reserved. Publicity and 
propaganda on video should be barned. I 
further demand that Congress Party should 
not be allowed to use tri-colour flag during 
election campaign. Since our national flag 
has three colours, generally a misunder-
standing generates among the illiterate rural 
people that government and party are one 
and Congress Party has deliberately taken 
political advantage of it. Keeping this in view 
the use of tri-colour flag by Congress Party 
during election campaign should be banned. 

Mr. Chairman, I would like to say one 
thing more and then conclude. After the 
elections the defeated candidates file elec-
tion petitions in courts which are not dis-
posed of for a very long period. Sometimes, 
the entire period of 5 years passes in this 
process. A number of such cases pertaining 
Lok Sabha and Madhya Pradesh Vidhan 
Sabha have come to light in respect of which 
no decision has so far been tdken. In my 
opinion an election petition should be dis-
posed of with a period of 6 months. The 
system of bye-elections should be dispensed 
with. Only that person belonging to a particu-
lar party, who has won so and so seat, 
should be permitted by that party to contest 
Lok Sabha or Vidhan Sabha election. By 
doing so unnecessary expenditure will be 
curtailed. Many many thanks for you, Mr. 
Chairman, for the opportunity grven to me to 
speak. 

[English] 

MR. CHAIRMAN: We have al1eady 
exhausted the time allotted for this discus-
sion. I want to know whether all of you are 
interested in extPnding the time further for 
this. I am having a long list of Members, who 
want to participate. The topic is also very 
interesting. Can we extend the time by two 
hours? There are yet thirty Members who 
want to speak. 

AN. HON. MEMBER: Today is Friday. 

MR. CHAIRMAN: Yes, we are adjourn-
ing at 6 O'clock. 

SHRIMATI BASAVA RAJESWARI 
(Bellary): Let us extend the time by two 
hours. 

PROF. N. G. RANGA (Guntur): Yes, by 
two hours. 

SHRI RAM NAIK (Bombay North): Those 
who are present in me House and have yet 
to speak, may be allowed five minutes each. 
We can extend the time for this by two hours. 

MR. CHAIRMAN: All right; the time for 
this discussion is extended by another two 
hours. 

The House will adjourn at 6 O'clock and 
before that we will take up matters under 
Rule 377. 

Now, Mrs. Malini Bhattacharya. 

SHRIMATI MALINI BHATTACHARYA 
(Jadavpur): Mr. Chairman, Sir, we are at the 
tail-end of the day and I would try not to 
repeat the points already mentioned and 
would confine myself to a t ew points. xyz 

I think, on certain points, like how to 
reform the present polling system there has 
been a certain degree of consensus. For 
instance, Proportional representation, has 
been accepted to a certain extent, though 
not altogether. There is another point, i.e. 
State funding of elections, on which I think 
there is a general consensus. Along with 
State funding, there should also be a com-
plete ban on ·funding by companies and by 
big capitalists. There should be a complete 
ban on this. 

Now, I think there is no need to go into 
details on these matters. However I would 
like to say a few words on the background of 
the present situation which is leading to so 
much discussion about the poll ref:Yms. We 
have, as a matter of fact this situat Y where-
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as the resolution says·money power and 
muscle power play a very big role in our 
elections. Now, I would say that this in fact is 
inevitable in a situation where money power-
and as you know muscle power can be 
bought with money power-is concentrated in 
a few hands. We have this display of money 
power in every sphere and it is not unnatural 
that there is a display of money power in the 
elections as well. This has been there, I think 
as a marginal phenomenon, even from the 
beginning of the elections in India. However, 
I would like to say that it started becoming a 
big problem at one point of time when we 
found that the largest ruling party, i.e. the 
Congress Party and later the Congress(!) 
Party, started losing its popular base. That 
was the time when the large scale of crimi-
nalisation of politics also started. I would say, 
that whatever evils we found later-rigging, 
booth capturing, terrorisation of Opposition 
parties, terrorisation of the electerate of all 
these things we had a dress rehearsal in 
West Bengal in 1971-72. I think what hap-
pened later in Tripura in Mizoram in Amethi 
or in Meham, all that was anticipated, fore-
shadowed in West Bengal in early seven-
ties. And I think this was precisely when in 
West Bengal the largest ru\ing party in the 
country was about to \ose its sole authority. 

After that, of course, in 1975 we had the 
notorious election laws Amendment Act. about 
which the hon. Shri Handoo has spoken. In 
1977 the Election Commission had made a 
suggestion that all contributions by compa-
nies should be banned and in defiance of this 
suggestion of the Election Commission, in 
1985, donations up to 5 per cen~of the 
overall net prom of the companies in the last 
3 years was allowed. This was another 
compromise which was made in 1985. 

The other point that I wanted to make 
has in fact been brought in by others also and 
that is the increasing communal slogans that 
have been heard in the situation of elections 
these days. This has been a sinister feature 
and the communal issue is coming to have 
an increasing role in elections. Of course, 

this is legally prohibited. Our election laws 
and our eledion conventions prohibit this. 
Yet in the last lok Sabha elections, we saw 
this going rampant. The Ram Janmabhoomi-
Babri Masjid issue became a central issue in 
the last Lok Sabha elections. We found the 
evils of communalisation of polities come to 
the forefront. I would like to say that this 
communalisation of politics also involves 
criminalisation of religion. I am myseH not a 
believer, but J am sure there are many genu-
inely religious people in this House who 
would all agree with me that this criminalisa-
tion of religion or politicisation of religion-
whereby religion becomes a stick to beat 
other people with-is vitiating the atmosphere 
in our country today. All religious people I 
think would agree with me that this should 
not happen. Very stringent measures should 
be taken about this. 

Lastly, I wanted to say this. We have 
seen the influence of communalisation of 
politics in Punjab. We find how terrorism has 
spread. How there has been a confusion of 
political issues with religious issues in Punjab. 
But I would also like to say that the fear 
psychosis that is generated among the 
minorities, in what we boast of as a secular 
country, is because of certain increase in the 
aggressive attitude of the majority commu-
nity. The intolerance of the majority commu-
nity, the aggresiveness of the majority com-
munity finds its reactions in a kind of a mirror 
image in minority fundamentalism. Majority 
fundamentalism breeds minority fundamen-
talism. I think very stringeht measures should 
be taken against this. I agree on this point 
entirely with the hon. Member on the Oppo-
sition bench. However, l would also like to 
say that it was tragic really to se9 Dr. Frank-
enstein being chased by the monster of his 
own creation. I would certainly say that. 
Because, the erstwhile ruling party had a 
very big role to play in this communalisation 
of politics that is vitiating the atmosphere in 
our country, today. 

PROF. 3AVITHRI LAKSHMANAN 
(Mukundapuram): First of all, let me thank 
you for giving me this opportunity. As a 
newcomer to this house, Sir, I may commit 
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mistakes, but I am sure that you will forgive 
me, because I knew from my little experi-
ence, you are the person to save us-new-
comers-or better I say the backbenchers in 
this House. 

Anyway, let me come to the subject-poll 
reforms. I have a lot to say. Malpractices are 
done even in preparing electoral rolls. Some 
officials are entrusted to do this work. They 
have to collect the names, wi1hin the age 
limit, from door to door. But led by sheer 
politics, these officials include the names of 
those people who stand in favour of their 
political attitude. Whenever a new entry is to 
be made, they relax in the case of one who 
is in favour of their party. They may put the 
name of one boy or girl in the sweet seven-
teen or even in sixteen, though there is the 
rigid rule that only those who completed 
eighteen years will enjoy the right to vote. 
Unfortunately, some others who have com-
pleted 19 or 20 years are not in the electoral 
roll; the sole reason may be that he or she 
does not favour the party which the enu-
merator loves. 

In my constituency, during the last Lok 
Sabha elections, there were a lot of experi-
ences indicating this type of malpractices. 
So many aspiring sisters in some Convents 
were not included in the list, because the 
ruling party of my State believes that their 
votes may not be in favour of the Govern-
ment. There were newspaper reports that 
the leaders of the Communist Party (Marx-
ist) are ready to make friendship with those 
who are in a position to leave the Church and 
clergymen. That definitely means that my 
brothers in CPl(M) group were afraid of 
certain votes in certain circles, and they 
wanted to limit the number of votes from that 
particular circle as much as they could. So. 
my point is that illegal entries into the elec-
toral rolls and purposeful omission from the 
same must be treated very seriously. Nowa-
days, of course, corrections are done if 
pointed out, after a strong fight. !think-it is my 
humble request-that those irresponsible 
Government officers who are doing this 
malpractice have to be punished. 1t is my 
humble wish that the preparation of electoral 

rolls must be given much more importance. 
It is not a monkey-play. 

Booth-capturing is a headache. I do not 
know exactly what happened in Maham. I 
knew it only through newspapers. But I know 
what was happening in my State, in the bye-
election conducted during last February. 
Haripad, which was represented by my party, 
became a question of prestige to the ruling 
party, after their miserable failure in the Lok 
Sabha elections. So, all types of malprac-
tices were done in that constituency, in order 
to win the seat for LDF. 

Sir, in the forenoon session of the elec-
tion day, things were to an extent Okay. But 
in the afternoon, even women polling agents 
were beaten up and admitted to the hospital. 
The situation would have been worse if the 
Congressmen, the true followers of Mahatma 
Gandhi, were not practising 'Ahimsa'. 

Sir, I request the Government to issue 
orders for severe punishment to those who 
are involved in booth-capturing, not only in 
Haripad but in Meham and elsewhere in the 
country. 

Again, it is written in the instructions in 
connection wtth the conduct of elections-I 
can quote some of them-"Don't make any gift 
or offer or promise of gratification to any 
person to induce another to stand."; "Don't 
promote or attempt to promote feelings of 
enmity or hatred between different classes 
of citizens on grounds of religion, race, caste, 
community or language.' There is yet an-
other rule: 'Don't publish false statements in 
regard to the personal character and con-
duct of any candidate.' But these "don'ts" 
are, in effect, in vain elsewhere in our coun-
try. 

Coming back to the bye-election in my 
State, there were so many people in the 
ruling party, promising new water con nee· 
tions, electric connections, job opportuni-
ties, etc., etc. I think my words are not 
sufficient to express the dramatic ways they 
approached the people. In front of an old 
couple whose only son even though highly 
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educated, not getting a job, the way of ap-
proach was somewhat like this: WOh! Uncle! 
(or Aunty, as the case may be) your son is 
not still getting a job? Please write an appli-
cation immediately. I will look into it." You 
see there are, not 10, or 100, or 1000, but 10 
lakhs of job opportunities per year according 
to the new Government's election mani-
festo. So the people blindly believe the words 
of the ruling party and they are ready to wrtte 
application forms on plain paper and imme-
diately submit It to the party leader hoping 
that they may get a suitable job on the next 
immediate opportunity and they are ready to 
vote for the ruling party. But where is the rule 
'don't make promises?' When electric, tele-
phone, water supply connections are given 
out of turn, just two or three days before the 
elections, nothing 1s happening ion this 
Sovereign State. I think electoral reforms 
may take these factors too into considera-
tion. It is a sorry state that even in the election 
of the office-bearers of Corporations, Coun-
cillors are kidnapped. Everybody including 
government admits that they are kindnap-
ped and in the absence of these Councillors 
when the ruling party wins the seat it is not 
questioned. The result of the el.ection is 
getting approval and the next day the kid-
napped Councillors appear before the pub-
lic. If they were there to vote, the result would 
have been vice-versa. To the best of my 
knowledge no legal action has been taken so 
far. You please fix a particular period within 
which election petitions have to be deter-
mined. Sometimes it may take five long 
years and what benefit will the petitioners get 
after such a long period? So also please 
restrict the number of irresponsible inde-
pendent candidates. 

I have to add one thing more. I can 

and howl together, as we see in our House 
too. When the leader of ·the Janata Dal came 
to Kerala, the reception had to be organised 
by C. P.M. and B.J.P. People were wonder-
ing to see the friendship between C.P.M. and 
B.J.P. Excuse me for remembering one old 
story retold by tha grandmas in our State. 
There was a period in Kerala when untouch-
ability prevailed. At that period one Nam-
boodiripad who is supposed to be bom in a 
higher cast, met a low class young 
woman.The girl was too beautiful. Nam-
boodiripad was in an urge to enjoy this girl. 
But he was afraid of untouchability and he 
said to the girl, it is told, "Dear one, please 
embrace me without touching me". This type 
of illeg<ll embracement is done between 
C.P.M. and B.J.P. as they stand together in 
supporting Janata Dal. I think people are 
betrayed by this type of cooperation. tt one 
party wants to support another in ·the forma-
tion of Government that too must be pointed 
out before the elections. What is the mean-
ing of getting votes on one stand and sitting 
in the treasury benches with the support of 
those who had taken another stand? Those 
who fought for Ram Janam Bhoomi and 
Babri Masjid sit together in peace in this 
House and outside people are killing each 
other on the same issue. Sir, I request you to 
frame the electoral ref or ms considering this 
ground also. 

Once again I thank you for your patient 
hearing and through you, Sir, to the whole 
House. 

SHRI SYED MASUDAL HOSSAIN 
(Murshidabad): 1n her constituency, CPM 
captured the booths and even then she won 
the election battle. This is the joke of the day. 

(Interruptions ) 

understand the alliance of different parties MR.CHAIRMAN: I am not allowing 
before elections. People are aware of the anybody. 
fact that such and such parties are grouped 
one. and, they vote for the group, they wish ( lnteffuptions )* 
to rule them and after elections, without 
respecting the manifestos. those who fought MR. CHAIRMAN: Shri M.S. Pal. 
each other, come in a line and s~ together 

*Not recorded. 
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SHRI M.S. PAL {Nainttal): Mr. Chair-
man, first of all I would like to thank you for 
the opportunity given to me to speak. 

At the outset, I would like Ito say that 
whuile effecting electoral reforms identtty 
cards should be issued in order to ensure 
that only genuine persons cast their votes. In 
this regard I would like to give an instance. In 
1977 when Acharya Kripalani went to Mee rut 
to cast his vote, it was found that someone 
else had already cast vote in his place. When 
someone else can cast vote in place of a 
great person and lead8r like Acharya Kn-
palani. what to speak of ordinary persons. 
Therefore. identity cards should be issued to 
voters. When hon. Prof. nanga is sitting here 
and somebody else cast his vote in place of 
him, then it is a matter of great surprise. So, 
identity cards should be issued. 

Secondly, polling booths should be set 
up at short distance so th::it pPopl& can easily 
come there and there is no need to ~se rr.otor 
vehicle or other meJns of transport to bring 
~he voters. H polli1g b0ot1·1:s are set up in 
close proximity cm.:i:;nng small polulo.tion, 
booth capturing wili be minimised as people 
are familiar to each ether and have regard for 
each other. It can be a political initiative also. 

Thirdly, the Chief Ministers, Ministers 
and some big union Ministers make use of 
government motor vehicles, helicopters, 
aircrafts and other means of transports. 
Outing the last E:lections I w.:is a cand;date 
from Nainital and I used to travel by lroad. It 
i5 a hilly area. For going from one peak to 
another in this arell the Chief Miriister used 
helicopter. I used to start 1n the morning and 
reached a prnticular place in the evening 
whereas the Chief Minister toured the entire 
area within two hours time only. If a person 
travels on foot or motor vehicle and another 
travels by helicopter, then how can a good 
practice be set up. Therefore, this aspect 
sb.ould be looked into and a legislation shou:d 
be enacted by government in this ragard. 

Fourthly, ·the Prime Minister, the Chief 
Ministers and the Home Ministers should not 
contest election for the second term from the 

same constituency. Although, every candi-
date spends money and makes use of re-
sources according to his capacity, yet Minis-
ters apend huge money as a result of which 
they become very influencial in that area 
and the other candidate is unable to do 
anything despite having every good think-
ing. In this regard I would like to cite an 
example in respect of Amethi Constituency. 
During all the earlier elections the same 
thing had happened. In Amethi the entire 
votes were cast in one hour only. Therefore, 
the Prime Minister, the Chief Ministers and 
the Home Ministers should not be allowed to 
contest election fort he second term from the 
same constituency. 

I would also like to suggest that Assem-
bly and Parliamentary elections should be 
held simultaneously. By doing so, the par-
ties, which are financial weak and which do 
not have adequate resources., can manage 
their affairs efficiently. In this way both MLAs 
and MPs can get a very good platform for 
propaganda and publicity. TherAfore, Parlia-
mentary and Assembly elections should be 
held simultaneously. 

There should be an independent Elec-
tion Commission. Under the rules the District 
Magistrate is appointed as the Returning 
Officer. I suggest that some other officer 
should be appointed as the Returning Offi-
cer because the ruling party selects only 
those DMs which are loyal to it. In this way 
the things are manipulated. In order to check 
it some other officer instead of DM should be 
appointed as the Returning Officer. 

I would like to say that our Constitutions 
our laws and rules are very good but these 
are not implemented sincerely. If these are 
implemented sincerely, electoral reforms can 
be effected to a great extent I would like to 
appreciate the hon. Prime Minister, Shri 
Vishwanath Pratap Singh for his firm advo-
cacy for electoral reforms though he has not 
made any commitment at present in this 
regard. 

With these words I thank you for giving 
me an opportunity to speak. 
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KUMARI MAYAWATI (Bijnor): Sir, after 
the country became independent and after 
the new Const~ution was framed, the framer 
of the Constitution Baba Saheb Ambedkar 
had said that the king/queen of this country 
used to by bltrh but after country's independ-
ence and after enforcement of new Con~itu
tion the king/queen of this country will not be 
by birth. They will be elected by people by 
adult franchine. I would like to ask you as to 
whether the dreams of our great leaders 
have been realised by the past or present 
government sincerely during the elections. I 
am new in politics. Still I would like to narrate 
my experience. A Parliamentary bye-elec-
tion was held from Hardwar in U.P. in 1987 
during Congress regime. The Congress 
candidate was Shri Ram Singh where as on 
behalf of Bahujan Samajwadi Party I was 
contesting the election. The Janata Party's 
candidate was Shri Ram Vilas Paswan, who 
has won the last Lok Sabha election from a 
constituency in Bihar by a margin of more 
than 5 lakh votes and has thus got his name 
recorded in 'The Guiness Book of World 
Record'. I would like to say that during this 
bye-election government machinery was 
misused on a very large scale. In this elec-
tion mockery of democracy was made with 
the help of bureaucrats.Had there been free 
and fair elections. I would have come into 
Parliament much earlier. In that election 
Congress candidate got 1.49,000 votes and 
I got 1,36,399 votes. Shri Ram Vilas Paswan 
got 25,000 votes and his security was for-
feited. 

On the day of polling Shri Deepak. who 
was an MLA from Muzaff arnagar and was 
also a Minister in U.P. Government. had 
taken away the ballot box from a polling 
booth set up at Talheri in Hardwar. The local 
people snatched back the ballot box from 
him and in this scuffle the ballot papers were 
torn and the Election Commissioner was 
telegraphically informed about it as a result 
which repolling was ordered. It happened 
during Congress regime. At that time the 
oppressed and depre~sed people were not 
allowed to cast their vote independently. 

During the regime of National Front 

Government Vidhan Sabha elections have 
been held recently. During these elections 
we have felt that during Congress regime 
government machinery was misuseds, but 
now under the National Front Government 
regime fuedal powers have raised their heads 
because V.P. Singh is a son of aoig landlord. 
He belongs to an old royal family and during 
the elections held in 8 states the fuedal lords 
took help of anti-social and other elements in 
the name of Shri V. P. Singh and did not 
allow the oppressed persons to cast their 
votes. 

Mr. Chairman, we say that the Election 
Commission holds free and fair elections in 
the country, but in my view it does not hold 
free and fair election. It works under the 
pressure of Government. If we want that 
there should be free and fair elections in the 
country, we will have to make the Election 
Commission an independent body and it 
should be free from any government pres-
sure. 

Shri Advani has said in his resolution 
that in elections money power and muscle 
power should be checked. A large number of 
hon. Members have expressed their views in 
this regard, but nobody has said as to whose 
against money power and muscle power are 
used. Money power and muscle power are 
not used ~gainst the capitalists, rich persons 
and fuedal lords. These powers are used 
against oppressed persons, schedule casts/ 
tribes and linguistic minority communities 
including Sikhs, Muslims, Christians, Pares, 
Buddhists whose total population is 85% in 
the country. In order to check the use of 
money power and muscle power during 
elections in the country, polling booths should 
be set up in those areas where people be-
longing to scheduled caste/scheduled tribe 
and other weaker sections of society live. I 
have seen that throughout the country poll-
ing booths are set up in areas where capital-
ists, landlords and elitists live. During the 
elections they threaten the oppressed per-
sons that in case they do not vote according 
to their will, they will have to lose .heir means 
of livelihood. They are pressurised in such a 
manner. The result is that poverty is increas-
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ing day by day. 1 he.oppress~ 1peraons are 
~ming helpless m\dthey come under the 
pres,ure offued'I powers and landlords and 
cast their vote according to their will. I, th•r•· 
fore. request you that pqf~ng booths' shoUld 
be set up in areas inh~d ~ s~hedufed 
castes and scheduled tnbes ard persons 
belonging to weaker SeQtions of society. 
Steps should be tak11m to check the use of 
money power and muscle power as also to 
check misuse of government machinery 
during elections. 

Some hon. Members have stated that 
period of reserved seats should be fixed. 
Reserved seats should be rotated after every 
two or three years. But they have not stated 
as whal.,should be the criterion for makig 
resitrved seat as general seat. In order to 
given polltical reservation to scheduled 
castes/tribes Baba Saheb Dr. Ambedkar had 
fixed the criterion that the constttuency. where 
oppressed persons, scheduled caste and 
scheduled tribe people live in large number, 
should be made reserved seat because in 
this way thay can get due representation in 
Parliament and Vidhan Sabhas. If such 
constituencies are rotated after every 2-3 
years, it will not be beneficial for these people. 
Keeping in view the criterion fixed by Baba 
Ambedkar the reserved seat which 1s back-
ward and where sxheduled castes/tribes are 
1n majority, should not be converted into a 
general seat 

I reiterate that polling booths should be 
set up in areas where scheduled castes/ 
tribes live. The Election Commission should 
be held responsible for setting up polling 
booths in areas where these people live. A 
criterion should be fixed for converting a 
reserved seat into a general seat. Before 
converting a reserved seat into a general 
seat it must be seen as to how much devel-
opment of oppressed people has taken place 
in that area. Only that constituency should 
be reserved where oppressed persons are 
in majority. 

With these words I thank you. 

[English] 

SHRIMATI BASAVA RAJESWARI 
(Bellary): Mr. Chairman, Sir, at the outset I 
would like tto thank you for having given me 
an opportunity to participate in the discus· 
sion on this Resolution. It is a very important 
Resolution. Many Members have given very 
good suggestions and I would like to say a 
few words on this. 

Sir, as on today people are becoming 
more and more ambitious towards politics. 
They have many more reasons. The talk of 
the town is, one way of easy earning is to 
become a politician. (lnteffuptions ). It is a 
loose talk. But I don't agree there. But the talk 
is going on. One other reason is, due to 
unemployment we are creating more and 
more number of poltticians and oorruption is 
very much increasing. My hon. frined, the 
lady Member, was explaining about the 
enumeration that takes place. Sir, corruption 
starts from the enumeration. Whichever party 
is in power in the respective States, they 
want to enumerate the voters wherever they 
have favourable votes. Then the next stage 
is regarding the location of the booth. There 
also corruption plays a major role. The third 
stage comes at the time of appointment of 
Presiding Otf icers arid then Returning Offi-
cers. there also corruption is very much 
rampant. So, on the one side this corruf)lion 
is growing too much and the expenses are 
inCfeasing. The whole object of bringing this 
resolution is to see how much we can reduce 
the expend~ure. To reduce the expenditure 
many hon. Members are of the opinion that 
the State should fund for these elections. Sir, 
I rlon't agree to it. I would have been very 
g1ad if they have given very good sugges-
tions on how best we can reduce the expen-
diture, how best we can try to reduce corrup--
tion. But there is no meaning in saying that 
State should fund or again, the polltical par-
ties should fund or the candidate who is 
going to stand also will spend something. 
According to me, nothing is practical. Speak· 
ing something is different and implamanta~ 
tion is altogether different. We speak of 
untouchability; how far we have sucdaeded? 
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We speak of child marriage, but still so many 
small children are being married. We speak 
of sati, still it is going on. We speak of 
eradication of Deva dasi system: but has It 
been eradicated? It is still there. Like that, 
even tt we say that the State has to fund the 
elections, I do not think that is going to be a 
practical solution, accordrng to me. 

Sir, I would like to give some sugges-
tions for reducing the expenditure. My hon. 
friend was telling in her speech, t~at religious 
places should not be utilised for political 
purposes. For that, we have passed an 
enactment, because it is going to be more 
dangerous to this. country if this system is 
continued. At the time of bringing electoral 
reforms, our previous Government had cate-
gorically said that religious places should not 
be used for polltical campaigns. We should 
very much restrict these things. Another 
thing I would like to emphasise is that at the 
time of eledk>n people are being intoxicated 
and this should be avoided. For days to-
gether, they have been given this toddy and 
arrack. Crores of money is being spent on 
supplying these drinks. Of course, we pro-
hibit supply of drinks for three days, but It is 
not enough. In those days, people used to 
ask us to give coffee. Now-a-days, nobody 
asks for coffee or snacks. They only want 
this toddy and arrack. 

MR. CHAIRMAN: Madam, at that time 
they were talking like that, but now the time 
has changed. 

SHRIMATI BASAVA RAJESWARI: Sir, 
I am coming to that point. Why should we not 
introduce total prohibition in this contry? So 
many women are crying every day. At least 
to see that women folk is rescued and the 
children are brought up to get good educa-
tions, we should stop this totally and we 
should introduce total prohibition in this 
country. Unless we stop this, I do not think 
that we would be able to curb muscle power 
and rigging of booths. All these things are 
taking place only because of intoxication. 
This is one point which everybody should 

give a serious thought about. 

Sir, delimrtation of constituencies has 
not taken place for a long time. Many con-
stituencies have been reserved for more 
than 15 or 20 years and people are fed up 
with these things. We should immediately 
start delimitation of constitu~ncies. There 
are constituencies where reservation is being 
continued for years togerher. It is better 
delimitation takes place as early as possible 
and change of reservation also iS' quite 
necessary. Apart from prohibition, I would 
like to give some more suggestions. 

I wouldsuggest that every village should 
have a booth. H you provide polling booth in 
each and every village to some extent we 
can reduce the expenditure. Now-a-days 
even elections i~he local bodies are fought 
on party tickets. I am not in favour of that. If 
elections for the local bodies, even at the 
Panchayat level, are fought on party tickets, 
we will be incurring more and more expendi-
ture. Moreover, the village like atmosphere 
would be very much changed. Therefore, my 
suggestion will be, local body elections should 
not be fought on party tickets. We should 
give them free hand. There are instances 
where unanimous candidates agreeable to 
all the parties have been elected and they sit 
tq_gether and decide the issues. We should 
not change such an atmosphere in the vil-
lages. By fighting the local body elections on 
party tickets, we are splitting e~ch village 
into different parties which results into com-
mitting serious atrocities against each other. 

Sir, 21 days are given for electioneer-
ing. I do not think, so many days are required 
for campaigning for the election. If the num-
ber of days are cut, we can reduce the 
expenditure. 

Finally about booth capturing and muscle 
power, we are hearing this very recently. I 
am in politics right from 1957. I do agree that 
those days were different and these days are 
altogether different. But I never knew about 
booth capturing and muscle power those 
days. We never heard of it in our State. If 
such things like booth capturing, muscle 
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power, innocent people being killed continue 
at the time of elections, what should the 
people from theSouth think? Elections in our 
State are held fairl}' and I do not think, there 
are any instances in our State where re-
elections have taken plade. Such being the 
case, we feel very bad, when we read in the 
newspares that innocent people are killed, 
booths are captured and officers have 
managed to hold the show. ls 1t democracy? 
Have such people been democratically 
elected? What is that we have 1\J carry on, tt 
such things happen? 

Therefore, I request the hon. Members 
here to give some suggastions. Instead of 
asking for State funding, it is better to give 
more suggestions as to how best we can 
reduce the expenditure, how best we can 
minimise corruption and how best we can 
have democratically elected Government. 

With these suggestions, I thank you 
very much. 

SHRI A.N. SINGH DEO (Aska): Mr 
Chairman, Sir, I do not oppose the Resolu-
tion moved by the hon. Member. But since 
the Government is thinking of bringing about 
major changes in the People's Representa-
tion Act and other electoral laws-the mover 
wm ultimately realise that the Government 
has set up a machinery to bring about elec-
toral reforms-~ would not be necessary for 
this house to pass this resolution. 

It has been said that the elections are 
day by day becoming more of a problem for 
this country. 

18.00 hrs. 

It is because booth capturing, excess of 
money power, muscle power and other 
malpractices are on the increase. We must 
realise that our friends from the opposite 
side have always tried to bring out that we 
.who are sitting on this side have brought in all 
these malpractices in elections. 

MR. CHAIRMAN: You can continue 

tomorrow. Now we will take up matters under 
Rule 377. 

MATTERS UNDER RULE 3n 

18.01 hrs. 

[English] 

(I) Need to Implement the recom-
mendations of Mahajan Com .. 
mission to Slve border dispute 
between Karnataka and Ma-
harashtra 

SHRI SAIKANTA DATT A NARASIMHA 
RAJA WADIYAR (Mysore): Sir, the border 
dispute igetween Karnataka and Maharash-
tra is being raised again and again in the 
House and outside. The Chief Minister of 
Karnataka has made it very clear that Ma-
hajan Commission's Report must be imple-
mented in toto. There is no other alternative. 
But it is surprising that some leaders met the 
Prime Minister recently in Bombay and urged 
him to intervene in this matter. In fact, many 
Kannada educational institutions have been 
closed in the border areas of Maharashtra. 
On the other hand, Karnataka Government 
is providing all the facilities to the Marathi 
educational institutions in Karnataka. in 1960, 
a Committee comprising of Members from 
both the States was set up but, its recom-
mendations were not implemented. For solv-
ing· this problem, both the States should 
adopt the recommendations or Mahajan's 
Commission. 

I, therefore, urge upon the Central 
Government to implement the recommen-
dations of Mahajan Commission immedi-
ately. 

(II) Need-tO give pension to the ex-
aervlcemen of the second 
world war 

PROF. P.J. KURIEN (Mavelikara): Sir, 
we have honoured our freedom fighters wrth 
pension as a token of our gratitude to them 


